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LO K  SABH A  

Monday, 11th August, 19Sfi.

T h e  Iiofc S a b h a  m e t  at Eleven of the 
Clock

( M r . S p e a k e r  in  t h e  C7 »ai**>.

11 hrs.

MEMBERS SWORN

Shri N. St. Qhosh. (Coach Behar).

Slurl Frakuh VIr Shutri (Gur- 
gaon) 

OEAL ANSWERS TO QUESTIONS 

Shifting of Offices to Nanxu*

rshri V. C. Shokla:J Shri D. C. Slurau:
* ] Dr. Ram Subhmgr Singh:

Shri Daljit Sinrh:

W ill the Minister of Works, Housing 
and Sanity be pleased to refer to the 
reply given to Unstarred Question No. 
3454 on the 7th May, 1958 and state:

(a ) the names of the offices that 
have actually been moved from Delhi 
to Nagpur in the meantime;

<b) the programme of movement of 
the remaining offices to Nagpur and 
the number of employees to be shift
ed;

(c ) whether any steps have been 
taken for securing and {or construct
ing suitable residential quarters 
particularly for the low-income staff 
of these offices; and

<d) whether any special facilities 
are proposed to be given to the staff 
of these offices to ease the hardships 
involved in their shifting from Delhi 
to Nagpur?

2

The Minister of Work*, Housing «ad 
Supply (Shri K. C. Beddy): (a) to (d ). 
A  statement, giving the information 
asked for, is placed on the Table of 
the Lok Sabha [See Appendix I, an- 
nexure No 1.]

Shri V. C. Shnkla: From the state
ment it appears that about 1,200 
families will be shifted to Nagpur by 
May, 1959. W ill the present govern
ment residential accommodation and 
the newly completed buildings, plus 
the private houses be able to accom
modate all such officers that are going 
to be shifted and, if not, how many 
families w ill be left without accom
modation?

Shri K. C. Reddy: As the statement 
shows, the maximum number of houses 
that were available have been given 
to the various people who have gone 
there To some transit family accom
modation has been given At prasent 
X have no detailed information of the 
kind that the hon Member is seeking.

Shri V. C. Shukla: Will any more
offices be shifted to Nagpur besides 
those that are mentioned an the state- 
ment’

Shri K. C. Reddy: No, Sir.

Shri T. B. Vittal Rao: In the state
ment it is mentioned that both the 
Delhi and the Calcutta Wings of the 
Indian Bureau of Mines will be shift
ed to Nagpur; it has also been stated 
that the Indian Bureau of Mines has 
started functioning at Nagpur. May I 
know which Wing hats been shifted, 
the Delhi or the Calcutta Wing’

Shri K. C. Reddy: The Delhi Wing 
is being shifted The Calcutta Wing 
will be shifted a little later. These 
offices are going to be shifted according 
to a phased programme and it is hoped 
that the whole thing will be completed 
by April, 1959.
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8fert P. K. Deo: May I know if the 

-*Tlf Otf the Indian Bureau of Mines 
xxSiiicle a representation to the Govern
ment of India not to shift them to 
Nagpur?

Shri K- C. IK eddy: Yes, Sir. th«re 
was a petition, and the representations 
made in that petition have been given 
careful consideration.

Shri P. K. Deo: What has been
decided on that?

Shri 1C- C. Reddy: The result is that 
the office is being shifted.

Shrimati Bean dukravartty: From 
the answer to part (c ) of the question 
regarding the construction of residen
tial quarters for the low-income staff 
of these offices, it is seen that nothing 
substantial has been done. Is it a fact 
that the staff have been asked to make 
their own arrangements and. if so, 
may I know whether they w ill get 
any house rent allowance?

Shri K. C. Reddy: The statement laid 
on the Table gives detailed information 
as to what special concessions we are 
going to give, or rather that we have 
decided to give and have given to 
those that have been shifted. These 
are enumerated here. In addition to 
these, those that are actually shifted 
w ill be given further concession toy 
way of reduced water and electricity 
charges while they are occupying tran
sit accommodation.

Export of Monkeys
-b

f~ Shri Shree Narayan Das: 
j  Shri X>. G. Sbanua:

** Shari Anar:
[  Shri Daljft Sinrh:

"Will the Minister of Commerce and 
ladwatry he pleased to state:

(a ) whether it is a fact that the U.K.. 
and the U.S.A. Governments have 
made representations to the Govern
ment o f India to modify the recently 
imposed ban on the export of monkeys 
weighing less than 6 lbs.;

(b ) if so, the nature of representa
tions made; and

(c ) the eaction taken thereon?

The Minister of <Sikri
Nityutxnd K asoa fo ): (a ) Yes, Sir.

Cb) It was stated that monkeys 
weighing 4 to 6 lb& were preferred for
the production of polio vaccine.

(c ) After careful consideration, it 
was decided to permit the export of 
monkeys weighing 4. lbs. and above. 
Monkeys weighing less than 1 lbs. 
continue to be banned.

Shri Shree Narayan Das: In consi
dering this question, may 1 know 
whether the requests made by several 
organisations to put a complete ban 
on the export were considered?

Shri Kannngo: Yes, they have been 
considered.

Shri Shree Narayan Das: To what 
effect?

Shri Kaaanco: That in the larger
interests of humanity it is necessary 
to make available the monkeys.

Shri V. P. Nayar; May I know
whether before the ban was lifted. 
Government took any opinion from 
medical experts as to the feasibility of 
conducting research on monkeys of 
four to six lbs.?

Shri Kaouofo: Yes, Sir.

®fr wrrwnr : jt *fr «rr
ars ’crf̂ 'TT apt *rrf*r 5

rrr ?

( «r* «Ti5
*fr =fhERr t t  $ 1 f*r*rr
w an  ?r?r fp*rr

1
Shri Ltiiadhar Kotokl: In exporting 

monkeys to U.S.A. in large numbers 
have Government enquired as to the 
purpose for which they have bean used 
in U.S.A. and as to whether such use 
cannot be made in our country?
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It has bma itated in. 
the answer that the monkey* are used 
tor the production of polio vaccine*.

Bludl I.llw4har KoteU: Ck>uld it not
be done in our country?

Me. Speaker: There are more mon
keys than necessary.

Optical Olaas Flaat

f  Shri Hawn Krlatum:
Shrl Sabodh Hjutsd*:
Shri D. C. Sluurma:
Sardar Iqbal Singh:
Shri Bibhati MUshra:
Dr. Barn Snbhat Slnfb:
Shrt S. M. Banerjee:
Shri Saaganwa:
Shri Ghoeal:

_ Shrimati Renuka Bay:
W ill the Minister of Comneree and 

Imhntry be pleased to refer to the 
reply given to Starred Question No. 
1420 on the 3rd April, 1958 and state:

(a ) whether the detailed project 
report regarding the establishment of 
an Optical Glass Plant has since been 
received from the Russian experts;

(b> if so, the main features thereof; 
and

(c ) the decision taken by Govern
ment thereon?

TMTIiiInC i ii o f Indmrtry <Shri 
Shah): (a ) No, Sir. Not

yet.

<b> and Cc). Do not arise.

Shrl Bam Krtahan: May I know by 
what time the report is expected?

Shri Maasbhal Shah: The report is
expected within eight to nine months.

Shri S- BK. Banerjee: May I know 
whether Goverrunent considered in 

connectkwi the expansion of the 
° * * »o c e  factories, particularly the 
the OrdbMeoee Factory at Dehra Dun?

W w M ibI Shah: It
tJie •**•» eMuMered.

was one of

On all these questions the matter is 
under consideration.

Shri S. M. Banerjee: Particularly
the Optical Pactory there. . . .

Shri Manabhai Shah: There is no
Optical Factory.

Shri 8. M. Banerjee: Have Govern
ment considered the question of 
expansion of that particular Optical 
Factory?

Shri Mannbhai Shah: Last session I 
had an occasion to state that what is 
produced in the Ordnance Factories 
is small crystal glass and other 
glasses and in small quantities. This 
is special optical and ophthalmic g l««« 
for which a new factory has to be 
established.

Shrimati Renuka Ray: Is it a fact 
that the experts had suggested a site 
in 'West Bengal and that matter has 
been deferred?

Shri Manabhai Shah: As I already 
stated, the matter is under considera
tion, and as soon as a decision is made 
we shall inform the House of the 
decision.

ftr*rfw ft*** : n srmsrT ̂ n^crr sjf fV 

*̂rr f̂ fSTT n -sfy 5  1

*afr OT15 ‘

3ft '*rr^r*?' Tf̂ nr̂ r 3ft«r # 

smr*rct ^  htsitt ^ ^

$ : af̂ rtrr, apm̂ sr,

5=ranr3;, 1

Also, available data on Salem, Ban
galore and Always was examined by 
the Team. They visited Durgapur 
site also.

Incidence of PnesmoconkMfs 
in Ceal Mines

*4. Shri *T. B. Vtttal Ba»: W ill the 
Minister osf Labeor and Km|»iuyaM>at
be pleased to refer to the reply given 
to Starred Question No. 1145 on the 
21art March, 19*8 and state:
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(* ) the stage at which the survey 

<rf the incidence of pneumoconiosis 
in Coal Mines is; and

(b ) the time by which the report is 
likely to he received?

The Parliamentary Secretary to the 
Mfailrter of Labour and Employment 
and PtaantBr (Shri l . n . Mfadira): <a)
On the basis of the replies received 
to the questionnaire, the persons 
whose cases are proposed to he studied 
are being selected.

(b ) By the middle of 1059.

Shri X. B. Vittal Kao: Originally it 
was stated that the report w ill be 
ready by the end of the year 1958. 
May 1 know the reasons for its post
ponement towards the middle of 1959?

Shri L. N. Miahra: The first phase
of the work, namely, selection of 
mines, number of persons etc. has been 
done. But a difficulty has arisen as 
a result of the fact that the medical 
officer who was in charge of the work 
has left the place and the work has 
to be done by the Chief Adviser of 
Factories.

Misuse of Import Licences for News
print

•5. Sturt V. P. Nayarr W ill the 
Minister of Commerce and Industry 
be pleased to state:

(a ) whether Government are aware 
that some importers of newsprint on 
the basis of users licences sell large 
quantity of such newsprint at exor
bitant prices to bona /Zde actual 
users; and

(b ) what steps, if any, have been 
takep to prevent such misuse of im
port licences?

Vhe Mlnlatur Commerce <8hri
S am w o ): (a ) and (b>. A  statement 
is laid on the Table of the Sabha. 
IS*re Appendix I, annexure No. SB.3

Start V- F. Natyar: Is it a fact that
today newsprint is sold by establish
ed importers at exorbitant prices,

which are really bhck-market prices, 
to consumers of newsprint?

Shri Kaasago: It is explained in the
statement that licences are issued to 
actual users who route tt through 
importers.

Shri V. P. Nayar: That was not nay 
question. I wanted to know whether 
the Government are aware that in 
reality newsprint is sold to users at 
exorbitant prices, sometimes ranging 
from lOO to 150 per cent of the landed 
cost.

Shri Kannngo: We have not received 
any complaint so far.

Shri X. K. Chaodhori: May I know 
whether Government has conducted 
any enquiry into the complaints that 
importers, who import newsprint on 
the basis of licences, sometimes sell 
this newsprint to stray users, not 
regular consumers of newsprint, at 
black-market prices?

Shri Kanungo: I may mention that 
the procedure for licensing is the 
actual consumption of the page space. 
Therefore, we do not think there is 
any occasion for actual users giving 
up their entitlements without reducing 
their pages. As I have explained, the 
actual users, for their convenience, 
have to import it through established 
importers.

Shri T. N. Singh: Are Government 
aware of the fact that many big 
newspapers, who use newsprint roels 
for printing purposes, leave one to 
two inches thick newsprint on paper 
on the cores which are later cut Into 
sheets and sold to small newspapers 
at blackmarket prices? If they are 
aware of that fact, may Z know what 
steps Government have taken to con
trol the big newspapers in the matter 
of their misuse of their newsprint 
quota.

Shri Kasangv: Prom the last Hosftt 
lng period the quantity of 
required is calculated upon th* p>yi 
space. Therefore, it is not pn>riMii 
for thsam to sell amythlng unlsas tttm y 
reduce their eonatumption.
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Start T. N. fllacli: My quesUon was 
different.

Mr. S>—kwr; Th« turn. Minister has 
•t«ted that such instances hav« not 
baen broufht to his notice. Tbe hon. 
Member seems to be in possession of 
facts which the lion. Minister is not in 
possession of- Therefore, he may 
kindly pass on that information. I 
w ill allow such hon. M«mbers oppor- 
tunitias in course of time. We are 
starting the session today.

ShrJ X. N. Sisgh: May I submit that 
my question was different?

In the very process of printing with 
the Rotary machinery used, in bis 
newspapers there is a saving on the 
cores of 2-3 inch thickness, which 
they cannot use. That newsprint is 
sold by turning it into sheets to other 
newspapers which again is against 
the law in force today

Mr. Speaker: A il these instances
nasty kindly be brought to the notice 
of the Minister

Shri Pamanl: May I know whether 
Government is checking the actual 
consumption of newsprint by those 
who are importing newsprint on the 
basis of the licences?

Shri Kaonofo: Yes, Sir, As I said
earlier, the licences are granted on the 
advice of the Press Registrar, who 
calculates the number of pages and the 
figures of publication.

Sturt Aeter: Are the Government 
aware that most of the small language 
papers are not able to import by 
themselvetT 'Will Government make

to import newsprint 
either through some agency or by 
Government themselves? 

Steft T im iu i:  That we have already 
SHtd*. W « are seetnn to it (he small 
consumers get their stocks.

She* V . Jtayar: Jtfay I know whe
ther m oot sjpsr.IfW complaint has been 
made against «  particular group of

chain newspapers with simultaneous 
publications from some of the cities 
in India that they are selling news
print which they get on their consump
tion basis to other small ne^rspapers 
at twice the Itunicdt cost?

Shri Kaaango: No, Sir. We have
not received any complaint about it.

Shri Ferose Gandhi: May I know
whether it is a fact that in the last 
licensing period the newsprint quota 
of newspapers was reduced by 15 per 
cent and, if so. how is it that the certi
fied circulations of all the newspapers 
have increased?

The Minister of Commerce and 
Industry (Shri Lai Bahadur 8hastri):
It seems that they had stocks in ar
rears. Perhaps, henceforth, it w ill not 
be possible for them to increase their 
circulation unless the 15 per cent cut 
is restored

Shri Ferwe Gandhi: May I invite
the attention of the hon. Minister to 
the certified circulations? If he looks 
into the certificate of the Audit Bureau 
of Circulations he w ill find that in 
spite of the 15 per cent reduction in 
quota m the last licensing period the 
circulation has increased during these 
six months. How does it happen?

Shri La I Bahadar Shaactri; I have 
not seen those figures. But before the 
last licensing period the newspapers 
had enough stocks in their hands. They 
have utilized those stocks and that is 
how it has been possible for them to 
increase their circulation.

Shri Taspuoutni: From the statement 
we find that the Government have got 
a scheme for supplying newsprint to 
small newspapers whose consumption 
does not exceed 10 tons during the 
licensing period. May I know when 
thin scheme will be put into operation?

Shri Kaaaage: Very soon.
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AoeMent 1st Ceatrml Bbownk C«Oiery

JSUbrtm att K a n m tti K rtd u u m : 
Skrl V «]piy«e:

Skxt U. X. Pattt:
Shri Kumanun:

1 Shri SapaJuur:
I Shri Blbhatl Mtohra:

SJxri Hxrish Clumdni Bbthnr:

'Will Hie Minister of Labour and 
Employment be pleased to state:

(a ) whether the Court of Eoqiiiry 
appointed to enquire into the causes 
and circumstances of the mining acci
dent in the Central Bhowrah Colliery 
has submitted its report;

<b) if so, the main findings of the 
Enquiry; and

(c ) the action taken thereon?

The Parliamentary Secretary to the 
TMTtiilit<n of Labour and ffmpinj iimut 
and Planning (Shri L. N. M bhra):

(a ) Yes.

(Jo) The court has held that the acci
dent should never have taken place 
but for the violation of the safety 
regulations for which the management 
is squarely responsible.

<c) The report has been published 
and a copy of it is being placed on 
the table. Steps are being taken for 
the criminal prosecution of the owner 
and the manager of the colliery and 
also for the holding of an inquiry 
under the Coal Alines Regulations,
1957 into the conduct of the Manager 
with a view to considering the question 
of suspension or cancellation of his 
Manager’s Certificate. A  departmental 
enquiry is also being started against 
the Regional Inspector of Mines con
cerned for certain lashes in the ins
pection of the mine.

Shrimati Parvathi Krishnan: May I 
know when the court of inquiry is 
m »iy  to begin its work and when it 
is likely to complete it?

Shri L. N. Mlshra: The report is
being placed on then Table of the House. 
A ll the details will be available in 
that report.

Shri T. JB. Vlttal Kao: The question
is when the court o f inquiry to 90 into 
the conduct of the Manager unftir 
regulation 25 w ill be appointed?

Shri L  N. MWira; Very soon. Xt bas 
been published in the Gazette odE 
on the 2nd of August. No steps 
be taken until its publication' in tike 
Gazette.

French Settlements in ladta

~V~

r
Shri D. C. Shama:
Shri Vajpayee:

Shri Shivananjappa:
*7. ̂  Shri Damar:

f Shri N. E. Munlwniy: 
j Pandit D. N. Tiwary;

Shri Komaraa:
W ill the Prime Minister be pleased 

to state whether the Government of 
France have intimated as to when de 
jure transfer of Pondicherry to India 
w ill be ratified?

The Parliamentary Secretary to flaw 
Minister of External Aflaira (Shri 
Sadath A li Khan): No, Sir. We have 
not received any assurance of the rati
fication of the Treaty of Cession by 
the French Government by any parti
cular date.

Shri D. C. S harms: May I know
when the last letter on the subject was 
received from the French Government 
and what were its contents?

The Prime Minister and Tllln !■<!>■ of 
External Affairs (Shri Jawaharlal 
Nehru): I do not know to what com
munication the hon. Member rotors 
and from whom. But the position is 
this. From time to time w  have been 
informed by the French Ambassador 
here that he hoped this ratification 
w ill take place soon. And on the Inst 
occasion we were informed t£t»t it 
would take place in May of this ytiar, 
1958, when the French Parliament was 
meeting. But, as the House knows, 
after that various developments took 
place in France, bringing about cbattfe 
of Government and the Parliament, it
self was adjourned. It is not nmrtinf 
now. It may meet towards the «nd 
« f  the year. So we have now barn
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told that this can only be done by 
Parliament when it meets towards the 
•end of this year, may be November or 
December. Then it w ill be taken up. 
That is the present position.

8)uri VaJ9» j«d : May I know if there 
is any possibility of some French set
tlers and others trying to prevent a 
transfer?

Shri Jawaharlal Nehru: How can I
say 'what others may do? But what
ever they may do, they won't succeed.

81iri H. AT. Makerjee: Since this mat
ter has been hanging fire almost 
indbe&nitely and in the meantime some 
damage is being caused to the inte
rests of our administration 1n that 
area, w ill Government consider the 
desirability of giving a kind of ulti
matum to the French Government that 
a die facto union implies de jure union 
and by a certain date we shall go on 
to achieve it?

Shri Jawaharlal Nehru: I would like 
to remind the House that the transfer 
was made several years ago. There 
is no question of anybody going back 
on it. We are there. We are in pos
session. We are functioning there. It 
is perfectly true, as the hon. Member 
has just said, that there are certain 
inconveniences and disabilities in law. 
That is true. We regret that. "We 
want de jure transfer also to take 
place. But de facto possession is 
ours. Nobody can challenge that and 
take it away from us. As for giving 
an ultimatum, I do not think at all it 
w ill be proper to think in those terms 
or do that. It w ill only create ill - wi U 
all round without our gaining anything 
at all.

Shri Liladluur Kotoki: The Prime
Minister has said that it is now several 
years since we got de facto possession 
erf Pondicher ry and du.e to certain 
technical difficulties, de jure jurisdic
tion has not come to us. "What are the 
difficulties on our part to take over 
«*e jxtre jurisdiction in Pondicherry?

SMphert De & u.re; de facto is 
alnesujy tfease.

Shri T.lladhar Kotoki: How long
should we wait for it?

Mr. Speaker: They have given an
answer.

Sardar Iqbal Singh: May 1 know
whether the situation in France has 
changed, whether the Government of 
India has taken up this matter with 
the present Prime Minister General 
De Gaulle after he assumed power 
in France and in what manner?

Shri Jawaharlal Nehru: I have just 
said that since the change of 
Government we have been told that 
this matter would be taken up when 
Parliament next meets towards the 
end of this year.

*nrmr : ^rr -h  
r T - t  % srTR-T #  5*rr% % VT^T

M 3 JTT ^ J fi 1*1
% ?

«#t ^nrq|T«TFr : f̂r ^
^wrranTr £ f^rrzr

*TTf%lTTO-2r 3TTT 1

Film Trade with U.S.A.

—f~

{
Sardar Iqbal Singh:
Shri Ram. Kriahan:

Shri Vajpayee:

W ill the Minister of Commerce and 
Industry be pleased to state:

(b ) whether there is any agreement 
regarding the import and export of 
the films between India and the 
U.S.A.:

(b> the main features of the agree
ment;

(c ) whether Government propose to 
revise this agreement;

(d ) if so, in what manner;

(e ) the total number of American 
films imported into India during the 
last three years; and
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(1 ) tbe total number of Indian films 
exported to tbe U-S-A.. during tbe tame 
period?

llw  Mlwliitui of Commerce (Shri 
& u i«av»> : (a> to ( f ) . A  statement is 
laid on tbe Table of tbe Sabba. [S«€ 
Appendix I, Annexure No. 3]

Sardar Iqbal Slnffh: May I know 
whether according to the statement, 
para <b) ( i i i ) , only 12 J per cent of tbe 
export earnings w ill be allowed fox- 
export from India and whether tbe 
Government bas formulated any 
scheme as regards the manner in 
which these export earnings w ill be 
utilised in India?

Shri Kannngo: No. Tbe time for that 
has not come. When there is sufficient 
accumulation, that would be con
sidered.

aft wtmv&ft : r̂t ^Frn«t  *r*rr 
qrr ttstt trtt ̂  stpt ^mT ^ f̂ r

% *3*1 #  3fr
^ ĝ r=TT ir*rftVT *r *rr% n̂̂ ft

w w t ẑrrarr 
^ ? ’Rftr ■*mr?ftzr ip

3TPT *r f̂t ^ vjH'̂ tTr 5^  %
fT*T ^TT *F̂ r>T T§f ^ ?

aft VTajwnt : XtM'CiT* T &*4 KI

WTcft ^ *rmf #  whO^t

wrtt vHtut * r  %  w w
f3p fa-g-qf snft ^ , 3 *rr?r
% WT^T 3 !T% *~T»f¥ ^  t sqn? £

ftp *»ft *rrn-
#  ^rpgrr ?ftnY I

fihrliristl Bwin Chaknvarttjr: Is it a 
faet that even Pather Panchali which 
won the Cannes festival prize ha« not 
been daumm in the U.8.A., because of 
tbe boycott arranged by the exhibitors 
car cinema house owners?

Shii Wawnga; I  have no informa- 
tton abbut it.

Strike km TJU§.CO.

-+-
f Shrl Baae:

Shri Ram Kriahant 
Shrimati Ba PalohowlhttHt 
Shari Sapakar: 

l Shri Tniihali Miahnt:
I Shri N. B. Mnnliamy:
I Shri Tridlb Komar CfumlKarl: 
I Shri Saayanaa:

*1*. J  Shri S. M. Baaeriee:
Shri Bariah Chandra Mathsr: 
Shri Tangamant:
Pandit D. N. Tlwary:
Shri Shlvananjappa:
Shrimati Parvathi Krtehnaa: 
Shri Baghmaath Singh:
Sardar Iqbal Singh:

W ill the Minister of Laboar and 
Employment be pleased to lay on the
Table a statement showing:

(a ) the causes of the strike in tbe 
Tata Iron and Steel Factory at Jam
shedpur in May, 1958;

<b> the loss of production in terms 
of quantity and value;

(c) whether any officer was deputed 
by the Centre to enquire into tbe 
causes of the strike;

(d) if so, whether he has submitted 
any report; and

(e ) the steps Government propose to 
take to obviate such strikes in future?

The Deputy Minister of f rtanr 
<Shri Abid Ali>: <a) to (e ). A state
ment giving tbe information required 
is placed on the Table of the Home. 
[See Appendix I, Annexure NTo. 4].

Shri JP. C. Beat: Arising out of part 
<c>, may I know whether -the o/TVwi 
deputed has reported any breach of 
the code of discipline and, if so, tbe 
nature and extent of it?

Xhe BIlMlafaw aC Labour juad Bbb̂ pftaqr* 
iniwii aaad Ptasntag <Shrf Was<a>:
The ofttoer concerned reported Id* im- 
preaaions to me and there is a rooord 
of the facts aus were brought to bis 
noti«« tbere. We are studying that 
information.
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Skri Tridlb Kwnuir Ch>«HhnH: 1« it 
a fact that the Jam«hedpur Ifaadoor 
Union which ia said to be unrecognis
ed by tlw TX&C.O. made several re
presentations to the Union Labour 
Miniiiter and also once to the Prime 
Minister and no reply had been given 
to these reewesentations till the time 
of the strike?

Shri Naada: The matter lies within 
the State sphere. Therefore when 
information of that kind was sent to 
us, we naturally referred it to the 
State Government for whatever action 
they thought fit to take.

Shrl TrUlb Ksnar Chawdharl: It is
stated in part (e ) of the answer con
tained in the statement that Industrial 
relations concerning this industry are 
within the State sphere. May I know 
whether the Government drew the 
attention of the State Government and 
of the X.I.S C O. to the code of disci
pline adopted in the Fifteenth Indian 
Labour Conference and whether the 
officer who was sent there was satis
fied that the code of discipline was 
abided by the company fully?

Shrl Naada: This strike had com
menced before that code of discipline 
was finalised. But, still in order to 
ascertain how things moved there, in 
order that we may be able to influence 
the parties concerned to stvoid the 
kind of things which led to that 
deplorable situation, we sent an officer 
to collect facts. I w ill certainly be 
contacting the parties concerned 
regarding the implications of these 
facts.

Slui S. M. Bamwrjce: May I know the 
circumstances tinder which troops were 
called in Jamshedpur during the 
strike, whether permission was obtain
ed f rom the Central Government and. 
if so, whether the expenses were 
borne by the company?

Skrl AMd A ll: Military was sent
on the 19th of May and it 

wirnsfiXBd up to the 30th. The coat 
i* not awt lay the company. It was sent 

Vkm instance of the Bihar Govern- 
ttMMkk and not at the instance « f  tiM
T .ta c ja

Shri ■« - in view of the fact
that two of the main demands on 
which strike notice was given were the 
recognition of the union

Sluri S. K . Bascvjee: My question
has not been answered.

Mr. Speaker: The answer has been 
given that it is not borne by the com
pany but by the Government.

Shri S-. ML Banerjee: I wanted to
know the circumstances.

Mr. Speaker: The hon. Minister can
not be expected to go into every 
detail.

Shri Xangaiwani: .............and the revi
sion of dearness allowances w'hich was 
never revised after 1951, may I know 
whether the Bihar Convention which 
was arrived at on the 13th and 14th*. 
April, 1951, that when such dispute 
arose, the matter w ill be referred to 
the ballot, was invoked?

Shri Nands: In the first place, there 
is no such convention at all of refe
rence to ballot. Secondly, there is a 
procedure in force regarding reference 
of such a dispute either to conciliation 
or adjudication, etc. It is for the 
State Government to decide at what 
stage what procedure should be adopt
ed.

Shrimati ParvathJ Krtahnan: Is it
not a fact that the Jamshedpur Maz- 
door Union had presented memoranda 
repeatedly to the various Labour 
officers, Commissioner, etc., and to the 
Ministry of Labour there and when 
they received absolutely no reply and 
did not see any action taken on these 
memo, they approached the Central 
Government and the hon. Minister 
requesting his intervention in the mat
ter?

Shri Nanda: There is a recognised 
union which deals with the manage
ment on behalf of the workers. There 
is an agreement in force covering all 
these matters. Anybody can bring up 
any fresh demand.

Shrtnatl Eena Chakravartty: Is it
a fact that one o f the main items of 
*Sh  sUsjncte was the question of dear
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ness allowance, and as that was not 
covered toy the Tata-John Agraemmt, 
was this not a perfectly legal strike?

Shri Naada: In the first place, this 
is a matter between the union and the 
management. The union has to take 
into consideration what kind of 
demands to pursue- Then there is the 
State. Irrespective of the union, the 
State can intervene when there is a 
question which calls for such interven
tion.

Shri S. A. Daage: The memorandum 
o f demands was presented by me along 
■with the leaders of the union to both 
the Prime Minister and the Labour 
Minister. 1 would like to know whe
ther this memorandum of demands 
was sent to the company by the 
Labour Ministry, whether any reply 
was received, and whether this reply 
was sent to me or to the union?

Slari Nanda: I may mention the fact 
that I asked Mr. Dange to come and 
meet me, and he did meet me, and I 
explained to him all that had hap
pened before that in respect of those 
demands.

Shri Nagi Reddy: The Leader of the 
■Opposition should be given the reply.

Mr. Speaker: He w ill be able to take 
care of himself.

Shri Prabhat Kar; In view of the 
threatening strike in such a major 
industry as steel, and in view of the 
fact that it was brought to the notice 
-of the Central Labour Minister that 
the State Government was not inter
vening in spite of repeated represen
tations made by the union, may I 
know whether the Central
-Government thought it necessary to 
ask the State Government to inter
vene immediately?

answersReally, my 
have covered this.

SJari Xyaci: Were any incidents of 
violence on behalf of the workers 
reported to the Government, and is it
*  fact that armed guard had to be 
pcctvtdted to the auin«ginf officers of 
the factory to j»natart their famfliaa?

Shri Naate: Than are matters con
cerning the law and order situation 
in a part of that State, and the naces 
sary steps were taken from time to 
time to protect life and property In 
that area.

M*. Speaker: I shall proceed 
the next question.

to

f*r«J : if q f WT5RT
jj *»tt

ĉreiH f̂ prffr 
*TT̂ f «FT STPer *TT, 3RT «T̂
3T̂ r 'STT <rt
crr̂ T sf "3V*rr *frr ?

Shri Naads: It is a matter for 
inference. The facts are there.

Shri S. M. Baaerjee: One more ques
tion, Sir. This is a very important 
question.

Mr. Speaker: A ll questions atre
important which come up before the 
House. I do not admit any unimport
ant question at all.

Shri S. M. Baaerjee: Four hundred 
men have been discharged. I wanted 
to know what has happened to them.

Mr. Speaker: No, I am not going to
allow.

International
vision and Control

for S «i

r  Shri Kedlyan:
I snarl Knmanua:

* 11.  1  Sardar Tqhal SSngh:
I Shri Shivnsnjappa;
[_ Shri Shree Narayan JDaa:

W ill the rrlme WBakter be pleased
to state:

<a> whether there has been any pro
posal before the International Cnnnmia 
sion for Supervision and Control in 
Laos that the Coanmiaaion ahmdd be 
dissolved acfter general elections in 
Laos are over;

(b ) if so, whethsr the CoDunh^on 
ha* held au&y lormal discussion cw  
the matter; and
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<c> tho attitude of the Government 
of Jndia towards this proposal?

Tbe Pepnty HWniet m of External 
Affairs (Shriotatl Lakmhml Menos):

Ca> Yes

Cb) Yes

<c) The attitude of the Government 
of India has always been that, urder 
the Geneva Agreement, the Laos Com
mission could not be finally dissolved 
Independently of the progress of 
political settlement in the other two 
states of Indo-China, particularly 
Viet Nam, without adversely affecting 
the peace ir» the whole of lndo-China.

The motion for dissolution of the 
Commission was rejected with the 
Indian and Polish Delegations voting 
against it Later, however, the 
Indian Delegation agreed to a proposal 
that the Laos Commission should be 
adjourned sine die and may be re
convened in accordance with normal 
procedure The Commission has 
accordingly adjourned with effect from 
the 19th of July, 1958

Shri Kodiyan: May I know whether
the matter was referred to the Foreign 
Ministers of Sri tain and the Soviet 
Union, who were the ^ -ch ’ irmen of 
the Geneva Conference, and if  so. 
what is their reaction7

Shrimati I jikshml Menon The
matter was referred to them and the 
chairmen took the view that furthei 
activities of the commission must 
continue though it seemed reasonable 
to reduce its activities

Shri Kodlyaa: May I know whether
it is a fact that the Indian delegation 
has already left Laos and the secre
tariat o f the commission has closed 
down?

Shrlmatt I^tkshmi Menon: Yes, Sir
It is a fact.

Saunter Ighal SfetiCh: May I know
whether the co-chairmen of the 
Geneva Coofexence, tithe Foreign Min
iver of the OJC and the Foreign

Minister of Soviet Russia, have con
sidered the winding up of this com. 
mission9

The Prime Minister and Minister or 
External Affairs (Shri Jawaharlal 
Nehru): Yes, Sir The matter was
referred to them, and they gave their 
reactions, which differed from each 
other somewhat Broadly, the ques
tion in Laos has been tha«_ most of 
the actual activities of that commis
sion were m a sense over, but that 
commission could not be isolated from 
the whole of the Indo-Chma position, 
and from the Geneva Agreement point 
of view, our position, that is India** 
position, therefore, was that some k«n<l 
of a continuing factor snould remain, 
although there was not mu* n work 
for it At first we suggested that it 
should be reduced m number very 
considerably, it should nominally 
exist Ultimately the agreement arriv
ed at and passed bv the commj«iion 
was that the commission should ad
journ indefinitely, but ma v be it con
vened It was further pi oposed that 
while th<- commission w as not doing 
any work, it could close its office in 
Laos, formalH our representative m 
Viet Nam should also represent ui» 
in Laos so that if necessity arose, he 
could function or vte could send some— 
bodv else Therefore, v. hile it bas 
no particular work and has elosed its 
offices it can be summoned at anv 
time, and potentiall> it is m exis
tence

Naga Peoples Convention at Ungnu

-+•
r Shrimati Msfidi Ahmed 

“ • \  Shri Rena Barns’

Will the Prime Minister be pleased 
to state

(a ) whether Government are aware 
of the Naga Peoples Convention held 
at “Ungma" in the 3rd week of Mav, 
19S8, and

(fo> whether Government have any 
inlormation regarding the topics of 
discussion and resolutions adopted at 
the said convention *
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H »  yMtteiMMitirj flwufwry *• tte  
Mtebter of Kxtwiul A1f«lr» <ttx»
JT. N. Ebawtka): (a ) Yeti, Sir. Th* 
Second Naga Peoplet Convention -wu 
held At Ungma vHXage from May 21 
to 23, 195&

(b ) A  copy of the resolutions passed 
is placed on the table [See Appendix 
I, annexure No, 53

Shrimati Maflda Ahmed: May I
know how the question of law and 
order in the Naga Hills and its con
tiguous areas has been affected by 
the convention? May I know the 
Government’s views on it?

Shri J. N. Hasarlka: The very fact 
th^t the meeting was attended by a 
large number of Naga delegates indi- 
cates the growing support of the Naga 
people for the Government’s policy 
and the lessening of the hold of the 
rebel leaders over the Naga people 
Also, the convention strongly con
demned the activities of the Naga 
leaders, all acts of violence

Shri Hem Barua: Para 1 of the
resolution of the conference refers to 
the cessation of hostilities by hostile 
Nagas The convention met f rom the 
21st to 23rd May, 1958 but on the 6th 
of the June the Governor of Assam 
"by notification proclaimed certain dis- 
tnctEk three districts, of the State, 

as disturbed areas because of the 
activities of the hostile Nagas. In 
view of this, may I know if the 
Government are convinced of the 
hollowness of the claim of the Ungma 
Convention of the so-called loyal 
Nagas as also the emptiness..................

Mr. Speaker; The hon. Member 
is making a speech, giving out his 
opinions. Hon. Members must con
fine themselves to eliciting facts and 
not give opinions-—whether hollow or 
not.

Sfttrl Hem Bama: Are Government 
convinced of the sincerity of *h« reso
lution No. 1, and convinced, of the 
necessity of extending the period of

emnesty as recorded in resolution No.
2?

Shri jr. N. HaaaHka: Yes, Sir. 

Tbe Prime Ml—lifter and MlnMar of 
External Affairs (Shri lawaharial 
Nehra>: As far as I can make out
what the hon. Member means, my 
answer is that I do not agree at all 
with his interpretation of events. I 
think it is a fact that the position in 
the Naga areas has improved from 
the law and order point of view, pro
gressively improved. It is also a fact 
that occasionally dacoities or indivi
dual acts of violence take place— 
sometimes they are in the nature of 
just pure dacoity, sometimes maybe 
something else In spite of this im
provement, it was considered neces
sary by the Governor of Assam to 
declare certain border areas and other* 
so as to deal with this type of 
menace

Then, I see nothing m contradiction 
to each other in these two positions.

Shrl Hem Barua: My argument was 
this Quick on the heels of this reso
lution of that Convention that met 
from the 21st to the 23rd May, on 
the 6th June, the Governor declared 
certain areas as disturbed. Does it 
not write off the resolution of this 
Ungma Convention?

Mr. Speaker: The hon. Member
may draw any conclusion he like*. 
It is not a question of fact.

Shri Hem Baraa: This is very im
portant. May I make a humble sub
mission?

Mr. Speaker: The hon. Member
wants to make a speech on what he 
considers ought to be proper and 
ought to be done. I am not going to 
allow it.

Shri Hew Barua: Without this pre
amble, there can be no question.

Mr. Speaker: Next question,
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Ptplannfir Immaatty

f  Shri K. N. Mnkerjee:
\  Shri iU iier:

W ill the Pi'Uue Minister be pleased 
to stat«:

(a ) what is the basis on which dip
lomatic immunity from court proceed- 
ings is granted to officer# and others 
attached to our establishments abroad; 
and

<b> whether such immunity is pre
ferred as of right to any employee or 
on certain criteria, and if it is the 
latter, what are such criteria"7

The Deputy Minister of External 
Affairs (Shrimati Ijilmhnii N. M em a):
{a ) The basis is International law and 
practice

(b ) According to International prac
tice, immunity from both civil and 
criminal prosecutions is claimed as a 
matter of right.

Shri H. N. Mufcerjee: May I know if 
Government have applied their mind 
to the reported case of the 'warden 
of a hostel under the High Commis
sioner for India in London, who was 
given diplomatic immunity, a proce
dure which caused a certain amount 
of opprobrium in a certain section of 
the press, and may I also know— 
quite apart from the rights and 
wrongs of the man who sued— 
whether the criteria which Govern
ment follow in regard to the grant of 
immunity were satisfied in the case of 
the warden of a hostel?

Shrimati I jihahmi Meaon: Yes, Gov
ernment are quite satisfied with the 
procedure adopted by the High Com
missioner in London.

Shri Tridib Kumar Chandhori:
May I Know what course is open to 
any employees of our establishments 
abroad, who feel aggrieved and fail 
to obtain proper redress by represent- 
ing to the aothorities, to get redress 
of their gntevwooes if  they cannot sue 
our official* in *  foreign court?

Mr. Speaker: In a foreign court?

Shri Trtdlb Komar Chasdknri:
Yes.

Mr. Speaker: I only wanted to know 
the implication of the question. What 
is the guarantee of the security o£ 
these people unless they are given a 
guarantee to appeal to a foreign 
court? Is that the question?

Shri Tridib Knmar Chandhtui:
No. We have in mind a case where
an Indian doctor was employed under 
the Indian High Commissioner in 
Great Britain, and he made several 
representations . -

Mr. Speaker: There is no good going 
into that I have had repeated ques
tions about an individual case. Now, 
we are on the general question.

Sk£ri Tridib Komar Chaudhari:
That is my question.

Mr. Speaker: Very well. Is there 
any answer to this**

The Prime Minister and Minister of 
External Affairs (Shri Jawakaiial
Nehru): As you yourself have been
pleased to say, we are entering into 
an individual case I would gladly 
go into this individual case on any 
particular occasion, or even now, if 
you so wish, because it is such a patent 
case that I  am quite surprised that the 
hon Member should raise it in this 
House

Mr. Speaker: I disallowed it.

Shrimati Reno Chakravartty: Is it a
fact that this gentleman who has 
started proceedings against this parti
cular warden has been harassing many 
of our own students who have been 
abroad, and may I know whether it 
would not have been better if the 
Government of India had come not 
only to the help of this particular 
warden, but would have taken up the 
case of our own students who are be
ing harassed by this particular gentle
man?

Shri Jaw a ha rial Nehru: The hon
lady Member has answered all the 
questions put on the other side, and
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said that something more should be 
done. We shall consider that matter.

Col»* Inrtiwtry in Orissa

•15. Shrt Psalrralil: W ill the Minis
ter of Commerce and Indnatry he
pleased to state:

(a ) whether" the Orissa Government 
has submitted any scheme for the 
development of coir industry in 
Orissa; and

(b ) whether Government have allot
ted any amount to the State of Orissa 
for implementing any such scheme?

H ie Minister of Industry (Shrl 
Manubfaa) Shah): (a ) Yes, Sir.

(b ) A  provision Of Its. 19,000 has 
been made in the State’s plan for 
1958-5® for the development of Coir 
Industry.

Shri PanlgTahl: May I know the
nature of schemes submitted by the 
State Government and the amount of 
money asked for from the Centre?

Shri Manabhai Shah: A ll the
schemes submitted by them have 
been approved, and this is the amount 
provided for them.

Shri Panigrahi: May I know whether 
any of the schemes have been imple
mented so far?

Shri Manabhai Shah: Yes, five co
operative societies are working one 
in Ganjam district, and two in J*uri 
district and two in Cuttack district are 
being implemented.

Shri Panigrahi: May I know whe
ther there is any further scheme of 
allotting more funds for the develop
ment of the coir industry in Orissa?

Shri Maaabhai Shah: As the House 
is aware, the Planning Commission, at 
tbe instance of our lUinistry, recently 
hats agreed to allocate more funds for 
the coir Industry, and, therefore, we 
have addressed all tbe maritime States 
that if they were interested in the 
further development of the coir indus
try, all their schemes would be consi
dered.

Shifting of Ofltoen from Delhi

r Shrl Radha Raman:
Shrt D. C. Bhartna:

• I Shrl Bhakt Xtanhan:
^ Shrl S. C. Samanta: 
f Pandit D. N. Tiwary:
1̂ Sardar I«tbal Singh:

Will the Minister of Works, Hrnii- 
ing and 8npply be pleased to refer 
to the reply given to Starred Ques
tion No. 280 on the 19th February, 
1958 and state:

(a ) the progress Government have 
made in respect of shifting of some 
Central Government Offices from 
Delhi to different parts of the country;

(b ) whether Government have re
vised their earlier decision in respect 
of some offices which were to be shift
ed; and

(c> if so, what are the details?

The Minister of Works, Housing and 
Supply (Shri K. C. Reddy): <a) A
statement giving the desired informa
tion is placed on the Table of the Lok 
Sabha. [See Appendix I, annexure 
N o . 6 3 .

(b ) No material departure has been 
made so far in the implementation of 
the decisions taken by the Government 
in respect of offices to be moved out 
of Delhi.

(c ) Does not arise.

1 may, however, add, in reply to 
part <b>, that the main office of the 
Director-General of Archaeology has 
been allowed to continue in Delhi, and 
instead certain other sections of that. 
Department have been agreed to be 
shifted outside Delhi.

Shri R-adha Raman: In the statement, 
the Minister has said that offices are 
going to be shifted to Muasoorie, 
Gwalior, Chandigarh and Ghaziahsd. 
but they are not shifted because of 
lack of accommodation or because 
accommodation has not so far been 
available. May 1 know the reason 
which prompted the Government to




